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In this Original Application filed uhder
Sectioni9 of ihe Administrative Tribunals sct,1985, 4
.Lfﬁe applicant has prayed for quashing of the order doted
’4.5.l99i (Annexure- A 1) placing him unde
pending an enqguiry into his cenduct and the order

dated 7.3.1992 (Annexure - A 2) by which the

subsistence allowance payable to the agpplicant

3

reduced from 75% to 50% . It has, also been prayed
thet he should be allowed to resume duty and the

oeriod of suspension be treated as periodgpent on
v.

with all conseguential benefits. The petitioner
hes also pr;yed‘that the responidents be directed E
Lo complete the enguiry within a period as considered B
just and proper by the Tribunal.
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2. The: brief facts of the cas

30.4.1991, the applicant along with others allegedly

3657 Azzj.ﬁ_,ag.

took part in wrongful confinement of certain officers f
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and other staff membars inside the factory to press B
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their demand for peice work wages during the 4th = i
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week of April, 1991. Thef
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petitioners along with others were, placed under

mantum of suspension allowance was reduced from75j%
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3 he respondents in their counter, while

issuance of the suspension order have co
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the suspension order was perfectly leqgel
S e d circumstances of the cas Thea
EJELS 1 ClLEC NSt agnces or =Tie case, Ine

ST = A
cant agna

e

contemplated against the appl

£

initiated by issue of (&

D_
H

®
=]
@
0_—3
o
)
-
o
%)

(45}

t and a

wn

a f =
SUC!

= = f
2 by Ltine
2
1
-
amal Hazara

or is pending,

the 'distiplipary proceedings were
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4.5.,1991 placing him undersuspension-pending encuiry
into his conduct cannot be assailed. Conseguently,
there cannot be any direction from this = court at

that the petitioner be -e_instatéd in
service or that the period of suspension be treated as

period spent on duty,

S As regards the other reliefs prayed for,
viz that the order dated 7.5.1992 reducing the
subsistence allowance from 754 to 50 % be quashed

and that the respondents be directed to complete’

W

the enguiry within a period @8 as considered just.

and propef by the TTibunal? jﬁe case 1s fully covered
by the judgment and order of this Tribunal in the

case of Shyamal Hazra Vs. Union of India and others
in O.A. No, 1436 of 1992 dsted 23.3.1993. The relevant

[y

portion of the order dated 23.3.,1993 is being quoted

.L.\,J‘\

below;

fFrom the facts, it is evident that the Inguiry
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has been initiated much earlier and because o

preliminary objections and the other objections

ot

raised by the agpolicant, the Inquiry could not

go chead, In these circumstances, the subsisten

allowance of the applicant on the findings that

=

he was not cooperating

o

2s been reduced.

@éancernzd, charge-sheet having been served
upon the zpolicant and enguiry having started,

no case for interference with suspension

order too has been made out. But the Respondents
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